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S . 18.8.97 Mr A.K.Chcudhury,learned adc
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! ! «5.C 8 for a short adjourr
'This or tcri0n i 0 ' ©2C prays tor : J
oW en! v Gy time ment. , |
i C.F u' Rr 501- . ' Let this case be listed for
S deraosi =1 vi'e” ' admission on 22.8.97.
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T 12248, 97 8” Mr A.K.Chcudghury, learned
. 9} AId1l.C.G.S.C appearing on behalf of
‘/2__2__,_3 . ‘_phe respendents prays for shert ad-
' ' journment as he has nct yet receive:
NO 0'("‘*) ¢ G bot dny instruction. Prayer allowed.
' ' Llst on 8.9.97 f£2r admission.
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10-9-97 Msoﬁ.K.Choudhurykiearned
” Adal;C.G,S.Co prays for further 2
- weeks time to receive instructions.
'T,‘f:Pfayer is allowed.
o . List it on 24-9=97.for Admissidn$
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24~9~97 Mr.A.KeChoudhury learned Addl.
YC,G,S,C,’prays»for further extension
ofltime_to receive instructions.
We have already granted several

e o -adjournment. For the ends of justice
e | - we grant further time to receive
L nGh f: - 4 - instructions. . T

List it on 1=10-97 for orders. '
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\ . o 1=10-297 bn the prayer of learned Addl.
| CuGe5.C. ML.A.K.Choudhury the case
" is adjourned till 29~10-97 as he
“ has to examine the preésent legal

ppsition.'
List it on 29-10-~97 for
Admissione '
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N , Choudhury, learned Addl.c.G.st receives
{;iyjﬁ ‘ notice on behalf of all the respondents.

No formal notice need be sent,.

: ‘List on 28.11.97 for written state-
ment/ and further orders.
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behalf of the parties.‘writ?en §£
ment has not yet been filed, For'
ends of justice we grant 2 weeks

time..
Liist on 4.2.98 for orders.
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Mr.A.Ke.Choudhury learned Addl. \
CeG.S.C. informs that relief sought fo.
in this application has already been
given and he submits that it is decidex
to give the relief within 15 days. o

Mr.A.K.Choudhury, has submitted tI
order dated 12-1-98 issued by the
Director General, Pasar Bharati(Broad-
‘casting Corporation of India) Directo-
rate General, All India Radio. Accor-
dingly, Caseng become infructuous.
However, we make it clear that if the
relief is not granted the applicant ma
appraoch this Tribunal if $0 advised.

' Accordingly,’ this case is dispos:
of. e
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L e 301297 Mr A.K. Choudhury, learned Addl.

C.G.S.C., submits that the copy of the application

“ﬁ)w/ o has not been served on him. It must be served
A ' ' within two days from today. List it for written
stateﬁgnt on 17.12.97. If, however, the copies

4’ -/2‘9'77‘ o are not served within two days the application
m(//@%w@ : shall be dismissed for not ‘taking proper steps

/( by the-applicant.
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S5=1=-98 2 weeks time is allowed on the

@ﬁﬁ prayer of Mre.A.K.Choudhuryp Addl., ,
/ CeG.S.C. for filing of written state-

A (/ ment as a last chance. Dr.Singh has
7 o % e no objection. :
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